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Today the case is listed for cross-examination of the
Respondent’s witness. No witness is present and affidavit of witness
is also not filed in terms of last order.

It is informed by learned Counsel for both the parties that they
are trying to settle the dispute amicably.

Learned Counsel for the Respondent once again moved an
application seeking permission to array the concerned person of the
Engineering Department of DDA as the respondent witness on the
ground that Deputy Director will not be very conversant with the
basic amenities and facilities. The request for producing another
witness is not objected to by the learned Counsel for the
Complainant.

Respondent may file affidavit of witness within seven days with
an advance copy to the Counsel for the Complainant. Accordingly,
the above application is disposed of.

As prayed by both the parties, post the matter for cross-

examination on 8th August, 2019.
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Registrar



